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BEFORE THE HON’BLE NATIONAL GREEN 

TRIBUNAL, PRINCIPLE BENCH, NEW DELHI 

O.A.No.1332/2024 

IN THE MATTER OF: 

Kashmir Singh S/o Sh. Sant Ram, Village Khater, P.O. 

Barmana, Tehsil Sadar, District Bilaspur, H.P.  

       …..Petitioner 

VERSUS 

1. State of Himachal Pradesh Through, Principal Secretary 

(Environment), to the Government of Himachal Pradesh, 

Shimla-171002. 

2. The Director of Industries, Himachal Pradesh Majitha 

House, Shimla-171002. 

3. District Magistrate Bilaspur, DC Office, Bilapur, H.P . 

4. HP Pollution Control Board through its Chairman, Him 

Parivesh, Ph-III, New Shimla-9. 

5. M/s ACC Ltd. Gagal Cement Works (Project Proponent) 

P.O. Barmana, Distt. Bilaspur, H.P.-174036.  

         ….Respondents 

 

REPLY TO ORIGINAL APPLICATION BY 

RESPONDENT NO. 2 I.E. DIRECTOR, 

INDUSTRIES, HP 
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RESPECTFULLY SHEWETH: 

PRILIMINARY SUBMISSION(S): 

1. That the present OA is not maintainable in respect of 

answering respondent for having very limited role in 

addressing the grievance of petitioner. In this regard, it is 

submitted that M/s ACC Ltd. Gagal Cement Works, 

Barmana, District Bilaspur was granted, in-principle 

approval, by Industrial Project Approval & Review 

Authority (IPARA) for manufacturing cement vide letter 

dated 15.11.1990/ ANNEXURE-R2/1. Accordingly, the 

unit came into commercial production of cement w.e.f. 

15.09.1994. The Hon’ble Court may consider that as per 

said letter dated 15.11.1990, the Respondent No. 5 was 

instructed to take measures to prevent Air, Water and Soil 

Pollution and, in this regard, respondent department never 

received any reference regarding violation. As such, the 

answering respondent has no regulatory role in day to day 

operations of the industry, however, the department is 

facilitating the industries in obtaining various approvals 

etc. from various line departments of the State as well as 

Government of India as and when company approaches the 

Department. On this score, the application is liable to be 

dismissed in respect of replying respondent. 

2. That the grievance of the petitioner, primarily, is regarding 

nuisance of dust flying from cement manufacturing 
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causing, thereby, environmental degradation. In this 

regard, it is worthwhile to submit Hon’ble Tribunal that 

the subject matter is being regulated under Air Act-1981 

which is within the  preview of Pollution Control Board 

i.e. Respondent No. 1 & 4 and the Respondent department 

has negligent role in the matter. On this ground, the 

application is liable to be dismissed in respect of replying 

respondent. 

REPLY ON MERIT 
 

Paras 1 & 2: That the contents of paras are denied for want 

of knowledge. 

Paras 3 to 5: That in reply to this para, it is submitted that 

no complaint was ever received in the Respondent 

Department as alleged in the para. Moreover, as submitted 

in the preliminary submissions, the replying respondent 

has very limited/negligible role in the implementation of 

provisions of Air Act. 

Para 6: That the contents of this para being wrong. It is 

submitted that the petitioner had never represented his 

grievances, if any, in the respondent department and 

moreover no documentary proof has been put forth in 

order to substantiate his plea in respect of replying 

respondent. 

PRAYER : 
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1 to 4: That the contents of these paras are denied in view 

of the submissions in preceding paras and are not 

sustainable in respect of replying respondent in view of 

preliminary submissions. 

In view of above, it is therefore, prayed that the 

submissions of replying respondent  may kindly be taken 

on record for consideration and the application may be 

dismissed in the interest of law and justice. 

 

Place: Shimla      

Date:  

FILED BY  

 

ANIL JARYAL  

   ADVOCATE FOR  

RESPONDENT NO. 2  
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BEFORE THE IION'BLE NATIONAL 

GREEN TRIBUNAL, PRINCIPLE BENCH, 

NEW DELHI 

O.A. No.1332/2024 

IN THE MATTER OF: 

Mis Kashmir Singh S/o Sh. Sant Ram, Village Khater, 

P.O. Barmana, Tehsil Sadar, District Bilaspur, H.P . 

. . . .. Petitioner 

VERSUS 

State of Himachal Pradesh Through, Principal Secretary 

(Environment), to the Government of Himachal Pradesh, 

Shimla-171002& Ors. 

. ....... Respondents 

AFFIDAVIT IN SUPPORT OF REPLY 

I, Yunus, S/o Sh. Mohammad Nazir, aged about 46 

years, presently posted as the Director of Industries, H.P. 

do, hereby, solemnly affirm & state on oath, as under:-

1. That the accompanying reply to the application has

been drafted at my instance and under my instruction. I

am fully conversant with the facts of the case on the

basis of record maintained in the Department.

2. That the contents of preliminary submissions of

accompanying reply from Paras I to 2 are based on the

legal advice and paras 1 to 6 including prayer clause of

reply, are true and correct to the best of my knowledge
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as information derived from the official record and 

nothing material has been concealed therefrom. 
'-

J�s 
�lmadhal Pradesh 

VERIFICATION 

I, the above named Deponent do hereby affirm and state 

on oath that the contents of this affidavit are true and 

correct. No part of it is false and nothing material has 

" -r .- ;;::.:: ,,"" -,.-.b�en
l 
.. 
,
concealed there from. � 1 

""'\ ,__ .... , i � 
1 � Aki Verified at Shimla on this...... day of ... �. • • 2025. 

,.,. .. ...-i..J 
r?,, ,.._. ,.,...-.:,�,; !':'.::'.;- / 

1 '!M-., ...., :bnr,,� .. , �-.,, •.._ .n \ • 

TY� 
Dl�lim:fustries 
Hlmachsl Pradesh 
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